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C.A. No0.391/93

AT HYDERADAD

Dt. of Decision 28.4,93

T.A. No.

Petitioner

Ldvocate for

7T T the petitioner
(s)

Versus

‘Restondent.

Advocate for

the Reswpondent

(s) |

CORAM

THE

THE

ns

> . - .I
HON'BLE MR. Justice V,Neeladri Rac, Vice Chairman
HON'BLE MR. P.T.Thiruvengadam, Member (A.mn.)

Whether Reporters of local papers may
be all wed to see the Jjudgement?

To be referred to the Reporters or not?

Whether their Lordships wish to see
the fair copy of the Judgement?,

Whether it needs to be circultsted tco
Other Benches of the Tribun=al-?

Remarks of Vice~Chairman on Columns -
1,2,4 (to be submitted to Hon'ble,
Vice-Chairwman where he is not on the

Bench.) ' ' .
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

-

P e W N

AT HYDERABAD

0.A.N0.391/93 Date of Judgment: 28.4.1993

Between:
Mr. G.Mahmood . Applicant )

AND

.k amect

1. The Collector of Customs &
Central Excise, ‘ .
Hyderabad-29. ' S

2. The Dy. Collector (P&V),
o/0 the Zollector of Customs &
Central Excise,
Hyderabad-500020. —_— Respondents

APPEARANCE 3

COUNSEL FOR THE APPLICANT: Mr. V.Venkateswara Rao, Advocate

COUNSEL FOR THE RESPONDENTS: Mr, N.V.Ramana, A4d4d1l.CGSC

CORAM

Hon'ble Shri Justice V.Neeladrl Rao, Vice Chairman

Hon ble Shri P.T.Thiruvengadam, Mewber (Admn.)

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE SHRI
JUSTICE V.NEELADRI RAO, VICE CHAIRMAN

The applicant herein 1is working as Inspector of
Central Excise at Dichpally, Nizamabad District. By ar order

dated 31.3.1993, the applicant was transferred to Ramachandra-
puram Range, Hyderabad I Division.: 'he Sald TI3NSIEer 15 Cralie=

nged in this OA.

2. Heard Mr, V.Venkateswara Rao for the applicant and
Mr, N.V.,Ramana for the respondents, It is stated for the

applicant that his mother who is aged about 100 years is 1liv
with him and it will be hazardous to him to t& take her in
hot summer from Dichpally to Hyderabad. The imﬁugned ord

dated 31.3.1993 does not disclose that some one else wa
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in the pvlace of the applicant at Dichpally. In these circume-
stances we feel that it is just and proper te direct the
respondents to allow the applicant to handover the charge
on 30.6.1993. The OA is ordered accordingly at the admission

stage. No costs.

(Dictated in the open Court).

by | )'f\‘/c)\;\r‘(\/
(P.T.THIRUVENGADAM) (V.NEELADRI RAOQ)
Member (Agmn.) ‘ ~ Vice Chairman

Dated: 28th April, 1993.
; Depiity Registrar (J)
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1. The Collector of Customs and Central Excise,
Hyderabad-29. | |
]

2. The Deputy Collector (P&V)} i

O(o the Collector of Customs & gentral Ekcise,
3. One copy to Mr.V.venkateswara Rao, Agvocate CAE.Hyd.
4, One copy to Mr.N,V.Ramana, Addl.CGSC.CAT,Hyd,
5. One copy to Library, CAT.Hfd.
6. One spare copy ' ‘
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